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Sri A.K. Bhattacharyya by Sri B.K.S51ingh,
learned counsel ‘far the applicant for
adjourmment of the case on the health
ground, Sri S.Sérma, learned counsel for
"the respondents stated that the case need
to be heard expeditiousd.Cansidering the
facts of the case, the case is adjourned %
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for hearing on. 12 2. 2002.
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\v//\J/W/ Guwahati.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.419 of 2001

Original Application No.420 of 2001

Original Application No.421 of 2001
And

Original Application No.422 of 2001

Date of decision : This the 29th day of April 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
The Hon'ble Mr K.K. Sharma, Administrative Member

1. 0.A.N0.419/2001

Smt Anjana Goswami,
Wife of Dr Indra Kumar Bhattacharyya,
Resident of Manik Nagar, Guwahati.

2. 0.A.No0.420/2001
Smt Dipti Sinha,
Wife of Shri T.D. Sinha,
Resident of Subhash Bhavan,
Lachit Nagar, Guwahati.

3. 0.A.N0.421/2001

Smt Saveeta Talukdar,

Wife of Shri Sailendra Kumar Das,
Resident of Hastinapur,

Japorigog Road, Ganeshguri, Guwahati.

4. 0.A.No0.422/2001

Smt Vijay Laxmi Sharma.

Wife of Shri Ravinder Kumar,
Resident of Janapath Lane,
Ulubari, Guwahati.

«.s...Applicants
By Advocates Mr A.K. Bhattacharyya, ) :
Mr G.K. Bhattacharyya, Mr Binod Kumar Singh,
Mr K.K. Bhattacharyya, Mr Ashim Kr Choudhury
and Mr Ritu Purna Hazarika.

- Versus -

l.- The Union of India, represented by the
Secretary to the Government of India,
Ministry of Human Rsources Development,
New Delhi.

2. Kendriya Vidyalaya Sangathan,
Represented by the Commissioner,
Kendriya Vidyalaya Sangathan,
New Delhi. : .

3. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Region, Maligaon,
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4. The Chairman,
vidyalaya Management Committee (VMC),
Kendriya Vidyalaya,
CRPF, Amerigog, Guwahati.
5. The Principal,
Kendriya Vidyalayam,

CRPF, Amerigog. .
Guwahati. : .<...-Respondents

By Advocates Mr B.C. pathak, Addl. C.G.S.C. and

Mr S. Sarma, Standing Counsel, KVS.

e e s e 0 s 00

ORDER

CHOWDHURY.J. (V.C.)

The issues involved are common and therefore, all
the four applications were heard together for disposal.
2. . This is the second bout. Thé four lady teachers
also came earlier before the Tribunal assailing the order
dated 12.7.1999 reducing the number of sections in the

Central School, CéPF, Amerigog, Guwahati from three

sections.td two sections_and the consequent act of the
respondents in posting . them out ' from the school by
transferring them on the ground of surplus vide order
dated 11.8.1999. ' ’ |

3. Consequent to declaration of surplus the
applicant 1in O.A;No.419 of 2001 was transferred and
posted from Kendriya vidyalaya, CRPF, Guwahati to
Kendriya Vidyalaya, Laitkor Peak. In 0.A.N0.420 of 2001
the applicant was transferred from Kendriya Vidyalaya,
CRPF, Guwahati to Kendriya Vidyalaya, NEHU, Shillong, in
0.A.No.421 of 2001 the applicant was transferred from
Kendriya Vidyalaya, CRPF, Guwahati to Kgndriya Vidyalaya.,
Upper Shillong and 1in O.A.No.422 of 2001 the applicant
was transferred from Kendriya Vidyalaya, CRPF, Guwhatit

to Kendriya Vidyalaya No.l, Tezpur. Being aggrieved by
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the impugned actién of the respondents these applicants

.preferred O.A.s before this Bench which were numbered and
\registered as O.A.Nos.246, 248, 249 and 250 of 1999. This
fBench aftér hearing the respective parties and’
_gconsidering the respecti&e pleas dirécted the applicants
to make individual-_répresentations yentilating their
grievances to enable the respondents. to .pass a reasoned
‘order. The ‘aéplicants submitted their representations
;before the authority. The competent authority. namely the
‘Commissioner, Kendriya Vidyalaya Sangathan, New Delhi by
_order dated 4.10.2001 rejected their representations.
'Hence ‘the present appiications_assailing the legality and
" validity of the order dated 4.10.2001. Ny
| 4. The applicants in these applications challenged
“the action as well as the decision making process of the
:respondents in ;educing the number of sections in the
" school and Consequently declaring the teachers surplus as

. arbitrary, discriminatory and unlawful. The applicants

also assailed” the consequent order of transfer and

posting as -in -cont;avention of ‘the equality clause
" enshrined in ‘.Article. 14 of the Constitution. The

applicants lastly assailed the impugned order -dated

4.10.2001 rejecting their representations as arbitrary,

discriminatory and unlawful.
5. The respondents contested the claim of the

: applicants and contended that the order declaring the

applicants as surplus pursuant to the reduction of the

. sections cannot again be reagitated in view of the

earlier decision rendered by this Bench in O.A.Nos.246,

”

© 248, 249 .and 250 of 1999. It was pleaded.thatthe Bench on

the earlier occasion declined to intervene in the matter

" regarding declaration of surplus. It was also contended

thateeeoeooe
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. that the }espondent authority took a decision bonafide
and in the opublic interest reducing the'vnumber of
sections and in the set of circumstances question of
judicial review in the merits of the decision as to the

declaration of surplus does not arise. Lastly, it was

+

contended that the Cbmmissioner, as the competent

authority considered the matter, applied his mind and

justly and fairly reached the decision which cannot be
said to be unlawful. It was contended thatrespondent No.2
as the competent authority examined the matter afresh and
thereafter disposed of the repreSentations.in terms of
the direction iséued by the Tribunal.

6. As referred to earlier as per Idirection of the

Tribunal each of the applicants submitted in writing

their representation narrating their grievance. Each of

the applicants specifically assailed in writing the

- legality as well as the correctness of the decision
making process of the respondents in reducing one section

" each in classes I to V in the school in question

o

arbitrarily. In addition the applicants ‘narrated their

personal problems consequent to the order of transfer and

posting out of their present place of posting. The

Commissioner, Kendriya Vidyalaya Sangathan, while

disposing of the representation on 4.10.2001 addressed -

himself to the representation in the following fashion
while considering the case of the applicant in 0.A.No.419

of 2001.

*

"The submission made by the petitioner has
been considered very carefully and sympathetically
and she is informed that due to reduction in
Primary sections to .two sections in KV CRPF
Amerigog Guwahati she had been identified excess
to requirement over the sanctioned strength at KV
Amerigog, Guwahati and was redeployed in KV
Laitkor Peak, Shillong. '

With regards to the submission made by the
petitioner from Para 1 to 5 of her representation

it.....‘.




it is stated that the commissioner being the
competent authority had taken the decision to make
KV CRPF Amerigog as two section school based on
number of students available from priority
category and physical facilities available in the
school. Accordingly 12 Primary teachers posts
were/are sanctioned and 7 primary teachers were
rendered excess to requirement.

While making such exercise for KV CRPF
Amerigog Guwahati due care had been taken to the
local needs of the school as well as the
difficulties faced by the teachers. Only 76
students belonging to category I and II were
accommodated in these two sections. Regarding
transfer of CRPF personnel to Guwahati station it
is stated that some times the students strength
may go up due to incoming of CRPF personnel and at
the same time it cannot be denied that the

. students strength goes down due to transfer out of

CRPF personnel from Guwahati station so it is
vice-versa. At the time of making two sections
schools the recommendation made by the
Principal/Chairman and the -Assistant Commissioner
of the Region concerned has been considered by the
Commissioner carefully but it could not be
accepted in the year 1999.

As regards to her sincerity, deligance and
personal problems as stated in para 6 of her
representation, she is informed that as a sincere
teacher she should have joined at the place of her
initial deployment viz. KV Laitkor Peak in 1999 in
the larger interest interest of the students
community, after serving 15 yearrs in the same
station namely Guwahati. Instead she had continued
in the same Kendriya Vidyalaya against a zero
vacancy amounts to pay without work. She is
further informed that as per Article 49 k of the
Education Code which states that an employee of
Kendriya Vidyalaya Sangathan is 1liable to be
transferred to any Kendriya Vidyalaya or office of
the Kendriya Vidyalaya Sangathan by short notice.
Hence the personal problems expressed by the
applicant regarding the ailments and studies of
the children and working of her husband at
Guwahati station and father of the petitioner of
80 years etc. which are very common to every
employee should not come in the way of discharging
public service. Personal problems expressed by her
has not little importance. Moreover her transfer
had been effected within the Guwahati Region. It
may not be possible to adjust her at Guwahati
station.

With regards to para - 7&8 of her

' representation it is stated that fixation of staff

srength of every vidyalaya is an annual feature.
During the course of such exercise some posts are
withdrawn and some posts an sanctioned
additionally due to which some teachers become
excess to requirement. '
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7.

As per policy of Kendriya = Vidyalaya.

Sangathan, the teacher in the cadre having longest

. period of stay in the Kendriya Vvidyalaya has to be

identified as surplus/excess to requirement in the
event of reduction of sections/withdrawal of the
post. Accordingly Mrs Anjarfa Goswami who had been
working in KV CRPF Amerigog for 15 years, being-a
teacher having longest period of stay in the
vidyalaya i.e. KV Amerigog had been identifed as

surplus and was redeployed in KV Laitkorpeak." .

'.l'.b..'.......c..ol.co.....o.i..

“As regards to para ‘10 & 11 of her
representation she is informed that at the time of
fixation of staff strength and subsequently while
redeploying the surplus PRTs due care had been
taken to adjust the petitioner in the region in
the year 1999-2000. But the vacancies came later
on is to be filled up by the employees who became
excess to requirement in subsequent years and
request transfers for which. the applications are
called for every- Year. However, the vacancies

~available at Guwahati station now .should .be filled

up from the teachers who had been transferred out
of Guwahati in public interest in terms of 10(1)
of transfer guidelines and had requested for
retention in Guwahati station citing junior/senior
problems and these requests are .under -active
consideration. Hence the petitioner cannot be
accommodated in Guwahati station.

As regards to para 12 .to 14 of her
representation it is stated that in the year 2000-
2001 only 97 candidates of priority category had
requested for admission in Class-I which is much
below for the continuance of third section. In
2000-2001 also only 94 candidates of priority
category had registered for fresh admission. oOut
of these candidates even some candidates did not
fulfil the eligible criteria. Thus there is no
justification for continuance/retention of any
additional .section. Moreover Kendriya Vidyalaya
Sangathan can't grant admission to: all -the
candidates registered for admission as its main
aim is to grant .admission to the wards of the
transferable Central Govt. employees and defence
personnel, who will come in the priority category.
The Commissioner "being the competent authority
could not accord permission due to the above cited
facts. The fresh admission during 1999-2000, and
2000-2001 ang 2001-2002, are 76, -67 and 75
respectively. So opening of additional sections
just because to accomodate the petitioner at the

cost of the Public exchequer cannot be

considered."

The materials produced before us indicated that

prior to the impugned decision in the primary level, i.e.

classes I to V, of the school in question there were

three sections each which were reduced to two sections

each. Despite opportunity granted, the respondents failed

-
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to produce the decision making process as to why the

sections were abruptly reduced. In the written statement
‘fhe respondents stated that the issue involved in the
; :,fO.A.s was already settled in the Judgment and Order of
© the fribunal dated 25.7.2001 and therefore, the o

. respondents did not submit their parawise reply. It was

g wem e ees s

stated that the issue regarding decrease of sections was
a purely administrative action and the Tribunal by
Judgment and Order dated 25.7.2001 clearly spelt out the

.issue.

8. Admittedly, the applicants questioned the

legitimacy of the decision making process in the
reduction of the number of ' sections in their
- representations. The Commissioner vreferred to the

L}

contentions = of the applicants, but held that the

Commissioner being the competent authority had taken the
decision to make Kendriya Vidyalaya, CRPF, Amerigog a two

sections school based on the number of students available *

from priority category and physical facilities available
b . - in the school. What impelled the Commissioner to reduce
-th sections deépite the objections of the local :
éuthority, is not discernible. In the earlier written , #
statement the respondehts mentioned  about the i
fecommendations of the 1l4th meetihg .of the Academic
Advisory Committee. We have looked to the recommendations
of the aforementioned committee, but did not find any
specific recommendations for réduction of sections in the
school in question. The communicafibn dated 12.7.1999

only speaks of staff sanctioning. The Government

direction only pertained to the .creation of'new‘;posts:.‘I‘he__le

authoritysno doubt was conferred with the discretion to

takeeieooeee
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4 w take decision on the student teacher ratio including the
¥ number of sections, but that di&xethxxﬁg not unfettered.

Powers entrusted to the'authority is_thus to act justly,
reasonably and lawfully. Discretion means sound
discretion according to law. According to Coke discretion
is "scire per legem quod sit justum" - "a science or
ﬁnderstanding to discern ' between falsity and truth,
between right and wrong, between shadows and substance,
between équity and colourable glosses and pretences, and
not” to do according to theif wills and private
affections". In Padfield Vs. Minister of Agriculture,
Fisheries and Food, (1968) A.C. 997, the House of Lordé
helé that the Ministér's discrgtion'was not uniettered

and that the reasons that he had given for his refusal to

i appoint a committee showed that he had acted ultré vires
by taking into , account factors that were legally.
irrelevant and by using his power in a way calculated to
frustrate the policy of the Act. It was also observed
that it would be open to the court to infer }hat the
Minister had acted unlawfully if he had declined to
supply any justifidation at all for his decisionz The
said principle of law enunciated in the area of judicial
review aptly applied in this case also. No discernible
reasons are found as to why the number of sections were
reduced abruptly in the existing school. The Government
memorandum basically speaks of some form of restraint in
introductioﬁ or increase of additional .sections. The
factors those were taken into consideration in reducing
sections like lack of facilities in' the school are not

discernible from the materials on record.

1::- - -'w---d: ,,- e — . . Lo B e
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9. Mr S. '‘Sarma, learned counsel for the respondents

contended that the matter was finally concluded by the
decision of the Tribunal dated 25.7.2001 in O.A.Nos.246,

248, 249 and 250 of 1999. A matter if finally adjudicated

‘'upon is not to be gone into as per the accepted

principles of law.

10. We have perused the earlier decision of the

‘Tribunal, more particularly paragraph five of the
judgment. It was observed, inter alia that in its

decision making process the Sangathan, however, is

‘required to take into confidence the local authority. The

materials on record did not indicate any such positive

StepS.ceeececcann «+++«+ Though, the ultimate decision was

‘to be taken by the Sangathan, one cannot also ignore the

academic ' schedule and maintenance of continuity of

education. The Tribunal, however, refrained to intervene

in the decision making process as to the decleration of
surplus. It did not delve further in view of the fact
thst the matter nas remanded to the competent authority
to consider the representations of the applicants on
merit. The judgment did not uphold the decision of the
reSpbndents on the reduction of classes/sections. It was
intentionéllyAdone to avoid embarrassment. In view of

the existing vacancies we thought that the matter would

decided amiably and cordially, averting discomfiture and

embitterment and that was the reason we refrained.frOm

delving into the matter and -remanded the case back.

11. The correspondence, those were made available to
us, between respondent Nos.2, 3 and 4 and 5 did not

contain any whisper as to the lack of ‘“physical

© facilities" as well as to the deficiency of students in

the......gfi
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the school. The impugned act of the respondents 1in
reducing to two sections frqm three sections on the facts
situation and thereby holding seven teachers surplus in
the Central School, CRPF, Guwahati is not sustainablg in
law, so also the consequent oréer of transfer on surplus
ground. The impugned decisions including the order dated
11.8.1999 transferring the four applicants are thus set
aside and quashed.

by the Commissioner while rejecting the representations

t
f
4
|
12. - We have referred to some of the observations made - %
i
of the applicants. A decision maker is required’ to f
address itself t§ the issues involved objectively in the :
light of the fact situatiQn. He is required to take into |

account relevant facts. He cannot pursue irrelevant and

— A e

extranebuS’considerations. He is required to act justly,
reasonably and fairly, not extravagantly nor improperly.
) Fair conéideration means cogitation of the relevant facts
éandidly4 and impartially in ‘an unbiased way. Such
considefation must dispel pfejudice and predisposition.

The impugned order itself indicated that the Commissioner

in upholding the decision of reduction to two sections

from - three sections refused even to consider the

recommeﬁdations of the local authorities without

assigning ény reason. In rejecting the representations of

the applicants he only considered as to the intake of
admission in the school pursuant to the order of ?

reduction of sections. The .school was already running f

with three sections on the basis of sanctioned strength.

No reasons as to th the student intake was reduced

abruptly from three sections to two sections are

‘ascribed. Even as ‘per the policy of the authority in

accommodating..eeee...




s kR
y s DETH

: 11

;accommodating surplus persons care was to be taken to
accommodate such persons in the neighbourhood as far as
practicablé. The applicants pointed out the vacancies in i
which they could have been taken, but their claims were
brushed aside on grounds which were not relevant and
germane. It seems that the authority while assessing the

merit of the applicants failed to fairly and impartially

consider the respective cases of the applicants. The P
concerned - authority while considering the prayer for
alteration of the place of posting expressed his

dissatisfaction over ‘the teachers. for not joining their

place of posting. In his view the continuance of the
_applicants on the strength of the order of the Tribunal
amounted to loss of the Public exchequer. Obviously, the

said authority failed to disabuse his mind and which

affected’ hls ultimate decision. The impugned decision

dated 4.10.2001 is, therefore, liable to be set a31de and

Pl

accordingly the same is set aside.

P s

13. The applications are accordingly allowed. There

shall, however, be no order as to costs.

.o

( K K\’ \kk&(‘%\’\x ~ ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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| & REFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATT EBENCH

QueA.No. 421/2881

Saveeta Talukdar

~Versus-—

.l U.0.1. % Ors.

é e ]
!
o
Written Statement on behalf of the Respondents above
-
? ﬂamed i
L]
1. | The answering respondents have received the copy

|

of %tﬁe 0A and have gone through the same. Bave and except
the %ﬁatementa which are not specifically admitted herein

below,| rests may be treated as total denial by the

Pl
respgondents.

j
P

1
2. 1 ; That the answering respondents have gone through

|
theh cbpy of +the 04 and understood the contentious made
therein. It iz noteworthy to mention here that the issue
h !

invdlv in this 0A has already been @ettled’by the Hon'ble

Triﬂhnul in it’'s judgement and order dated 28.7.2¢01. It is
E |

|

therﬁfére the answering respondents instead of placing
ol

paré@i%e reply before this Hon'ble Tribunal beg to place the
rel&%a%t reply contraoverting the issue involved in the (A.
To @hgt context the answering respondents pray before this
P

|
Hon‘ble Tribunal to rely and refer upon the written




| | Y

lstatement filed in OA No.246/99. The answering respondents
&hmwever crave leave of this Hon'ble Tribunal to prefer
Eadditimnal written statement if necessary and as may be

‘directed by this Hon'ble Tribunal.

[
iﬁn That the applicant above named in this A has

raimed the issued regarding decrease of one section from
&ﬁlasawl tom V oand it’'s consequential effects. The applicant

challenging the aforeszid action has prayed for a relief for

setting aside of the order dated 12.7.99.

|

@

The answering respondents beg to state that the

\
htgsued regarding decreagse of section is a purely
! ' t

\

warlier judgement dated 25.7.2481 has clearly apelt out the

dministrative action and the Hon’'ble Tribunal in it's

|
Jiﬁﬁma. I the said judgement the Hon'ble Tribunal while

Mﬁealing with various law the Hon'ble Tribunal observed that

Whe applicant is basically concerned with order of transfer
f :
Fnd posting not  the consequence untder which he wWas

transferred. Admittedly, the order of transfer wan issued to

I

the applicant azs a consequence of decrease in sections in

khe said school. It is therefore, the applicant can not

raimed the issue once again in the present 0A. The Hon'ble

?vibunal keeping the aforesaid in mind has rightly remanded
back the matter to the concerned authority for a sympathetic

|

tonsideration of the matter without setting aside the order

of transfer.

The other issues namely method of declaring the

pplicants as surplus, violation of értimle 14 and 14 of the

§ oy T

romstitution of India and validity of the circular declaring

u 18
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a

bBurplus were the issues of earlier proceeding and in  the
%udgement-and order dated 25.7.2831 passed in 0A Nos.246/99
'%ﬂd ather connected matters. In the aforementioned judgement
vassed by this Hon'ble Tribunal has settled the matter

finally and hence the applicant can not raised the same

issue aggin in the present application, same being barred

mder the provision of judicata.

s g et

The applicant in the instant case also raised the

%ﬁsue regarding one $Smt.Chapa Das Kar, but same is not

orrect. Said Smt.Chapa Das kar joined the said S8chool
EHVQ,CRPF,Amerigmg) on 27.18.87 by placing her joining

eport. In fact, the applicant joined the said school much

ot o

117

arlier than Smti Kar and as such the applicant is station

i

enior in the said school. As per the policy for declaration

e

f surplus it iz categorically mentioned that the seniormost

feacher (station senior) will be rendered surplus.

:El
& _ The contention relating to allotment of work to
ﬁha applicant is a purely administrative matter and hence
%ame can not be brought before this Hon'ble Tribunal as &

ﬁfcund for setting aside the order of transfer.
\

i .
41, That the answering respondents beg to state that

|

tbe applicant has measurably failed to appreciate any

flactual  aspect showing malafide in issuing the order of

thransfer as well as  the order dated _4u1ﬁnﬁﬁﬁ1, It ism

¥
. n@temorthy to mention here that in the order dated 4.18.20a1
the authority concerned taking into consideration the

v%cancy position, rejected the prayer of the applicant.

19
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] \
L : That the answering respondents while dealing with

lthe contention regarding the OM dated »%.7.96 beg to state

ithat in  the earlier proceeding this Hon’'ble Tribunal has

Edelt with the matter elaborately leaving no scope to the

'iprﬁgent applicant to reagitate the issue again.

1 in -the Premises aforesgid, it is
most respectfully prayed ‘that Yo
¥ ' Lordships would graciously be pleased to
| _ vacate/modify the interim order dated
i 16, 18,2661 and to dismiss the O0A in
g v limini with cost and/or paﬁs' any such
ﬁ order/ orders as may be deemed fit and
proper  considering the facts and

{ A circumstances of the case.

and  for this act of kindness the applicant as in

duty bound shall ever pray.

i _. ~ 26




a8 Asstt Commissioner Kendriya Vidya

VERIFICATION

I, Deokishan Gaini, /0 0. Saini, aged about 83

YEBTSH, resident of Maligaon Buwahati, at present warking

laya Sangathan, Maligaon

R@giunal nffice, Guwahati, do hereby solemnly affirm and

&erify that the statements made in the

paragraphé ,gm), ggina,nn;u,nun, are rue to my knowledge ant

lthose made in paragraphs u?géﬁguunga are matters of records

?which I believe to be true and the rests are my humble

submissions before the Hon'ble Tribunal and I have not

lsuppressed any material facts of the case.

ﬁ and I sign this verification on this the E%n, day of

| November , 2891.

<ivk§.5¥QfJf) |
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0 the Written
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Rejoinder filed by the Appiicant against the

(4 1

"

Statement

f the Written S

v

Statement and understood the

quashing and setting aside the order date

onstitution of India. A copy o

10

the Memorandum dated 04

vires to the C

have gone through the said Written

-~

deemed to have been denied except those which are specifically

-
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admitted hereinunder. The Applicant also reaffirms and reiterates all
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representation ventilating their grievances against the impugned order
of transfer and posting in addition o the representation aiready made
within three weeks from the date of the receipt of the Order. On receipt
of the such representation, the Respondents shall take note of their
grievances and thereafter pass such appropriate order for allaying their

as

Originai Appiication has been settled by the Hon’ble Tribunal in its
Judgment and Order dated 25072001 as contended by the
Respondents. 1 further say in this connection that. the Written
Qtntamaon . qiitlmai A hys tha acnnndantac i earhiar Nricinn
AL EWwALANIIA L DUALILIALLL WS UJ L33 L\Vﬂt’vl‘uvll&»’ 444 wetl i AL 15111“1

Apnilcauon No. 248/99 cannot iegaliy be taken into account as the said
Application was disposed of finally by the aforesaid Judgment.

ny
Statement filed on behaif of the Respondents in the said Original
Application, may also be taken into consideration in the interest of

justice and fairplay.

S ldley
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3. That with regard to the statement mentioned in paragraph 3 of
the Written Statement I state that averments made therein neither

carection that the Amcl oot M et L
connection that the Applicant is equally concerned with both the poiiits
involved in this case, namely, (i) reduction of sections from section
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compietely lost sight of the provisions mentioned in category (ii), (iii)
and (iv) of the Rule 88 of the Code. I further state if students belonging

- .

of classes I to V. Inspite of the stay order dated 17.

€,

refusing to register and admit the students belonging to aforesaid four

cntamnmian ol 4a trotifer thate arlhifonm: o trammnnonmalla oatian 4
Lategorics, Oiuy 10 jusiily neir a biti Yy ana unieasonaoie action t

reduce the sections. Therefore, the Respondents deserve to be

.
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proceeded on contempt proceedings under the Contempt of Courts Act,

1971.

4. I further states that children upto the age of 14 years have got &
fundamental right to receive free education as ingrained in Article 21
of the Constitution of India and as declared by the Hon’ble Supreme
Court in the case, namely, Unni Krishnan, J.P. — vs. — State of AP
(Reported i AIR 1993 SC 2178). Therefore, Respondenis cannot

g section in Ciasses I to V in violation of the
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, CRPF, Amerigog. I state that the KV, CRPF, has got all the
art

e and strength of teachers t
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the children belonging to aforesaid four categories. Further, the
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Respondents could not have restricted the admission of students
belonging to aforesaid four categories on the ground of reduction of

Halledex
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fundamental rights of the students bélonging to aforesaid four
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5 That the statements made in paragraphs 4 and 5 of the Writtet
Statement are ca-egorically denied by me as they are absolutely
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. 1 3 g ) 2 I Y 1° 4 11 1 o
g the transfer order to the Applicant ¢on tn¢ grounda o1
the

being surplus in the KV, CRPF, Amerigog. The records would show

| the lady teachers who were rendered surpius in other KV

vahati Station have bheen a.-c-ommoda.ed in the

“ax ~was

Guwabhati station itseif. This is borne out by the fact that one Smt.
Usha Chhabhra was rendered surplus / excess in KV, Borghar had been

2/2000-KVS(GR)/5188-221 dated 08.08.2000. On the date of passing
52
the impugned order dated 04.10.2001 disposing of the representation

dated 13.08.2001, of the Applicant, there ware 3(three) vacancies
availabie in Guwahati Station, one each at KV, CRPF, Amerigog,
KV, I0C, Noonmati and KV, Mali

2(two) more vacancies had fallen vacant in between 13.08.2001 and

04102001 gt 1’4 Y} T\mm.m and WV

r S L o0 ) nao
L AN Y, 50.1 U ativ 1A v, JaxKnvau aos AVELDY. L£arani

1. 7 +al-a 1 +
1o was wOﬁ(i g i KV. Jagircad l’i takcen voiun Y ICUrcindéni

her resignation was accepte d vid
herefore, I could have easily

vacancies either at Digaru or at Jagiroad during the period between

el
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1

t on perusal of the Memorandum No. P.2-i-

7 T

hat I state

that
1/7000 KVS (E.IV) dated 26.09.2000 would clearly show that even

A7 e NS

accommodated at Guwahati i.Sﬁif. Smt Trinﬁ Boroohain wae

L8z, yraiias v Sl

I~ TrYT Y

transferred from KV, I0C, (€

@

uwahati to KV, Khanapara, Guwahati,

Smti. Jharna Chou transferred from KV, Malic gaon to KV,

fa.

o
E
<2
gs
n

I0C, Guwahati, Daiimi Das Seal was fransfer from KV. I0C
Guwahati to KV, Malis Guwahati. Similarly Neelima Rarush w

S¥3 I-J. A W L'L l‘. J.’ A Ls rYYaas

transferred from KV, Borhar to KV, I0C, Guwahati.

A photocopy of the anresalci memorandum dated
26.09.2000 is annexed herewith and marked ag
ANNEXURE - 23

8 That the Respondents have created serious chaos and anomalies

ot Yasveenlanda atinan vrs wdawe da ...-'.,L | A
outside Guwahat Station vide O der d: ted 1062\/01, tuOugu tuc_y

were not senior teachers having longest stay in the Guwahati Station.

‘ ekl
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According to the transfer guidelines the teachers having a longest stay

- an PGSR Mo | o~
and senior inn the Statior

should be transferred first without isturbing
the junior teachers in the Stations. On the date of transfer, namely,
21.06.2001 of the aforesaid 6 teachers, there were many teachers

teachers were not transferred out of Guwahati station in conformity
with aforesaid transfer guidelines However, when the aforesaid 6
teachers poinied out the said  favourtism, discriminaiory ireaimenti

again transferred back to the various Schools of Guwahati station at

Guwahati by cancelling the aforesaid transfer order dated 21 062001

through the transfer canceilation order dated 22.11.2001. further say

in this respect that the forwarding list of employees who have served
Ior > years or more at the present station (Guwabhati) in the present
post (as on 31.03.2001) in the primary section issued under Memo No.
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)
f the transfer cancellati

oy n/\v\;on ~ M Ardar r]nfur‘l
l..I.Ul«\JVUlJlUD V) LY 18, s¥1 CALLALUEL AV IR VL wy) ACLLNAAL
22.11.2001 and transfer guidelines and the seniority list at
Guwahati station dated 10.11.2001 are annexed hereto

and marked as ANNEXURES 26. 27 and 28 respectively.

9.  That I state that even today there are quite a number of

o
>

xr wrine nvnslalkl at hassvnbints nwd/me fen i asvxrnbepds  adnds e
vacancCics avs dau;e at uwanai ana/or in tne uwanati StatiGii.

Moreover, there are four vacancies available without posting anybody

Plalelor



by E 1 Y A cissta . ta 10 L1 - e _ o L _ 1 i
Highway. Therefore, I submit if the Applicant is transferred to one of
»/ -
the places namely, Digaru & Jagiroad against the vacancies availahle

there, she has.no objection io jomn ihere in order (o tie over her present

[
L 1 It ey Ciitdaill 1

difficulties as stated in her presentation dated 13.08.2001 and the

b g

present Appiication. Therefore, the Hon’ble Tribunal may kindly direct

Guwabhati station then she may be accommodated either at KV, Digaru
or at KV, lagiroad against the vacancies available there as stated
above
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miti. Saveeta Talukdar, wife of Shri Sailendra Kumar Das,
aged about vears working as Primary Teacher in Kendriva
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matenal facts.

T .. 1 th
And I sign this rejoinder on this the 18

at Guwahati.

1 B 4 MANS
aay oI January, cUUZ

APPLICANT
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8 o KENDRIYA VIDYALAYA SANGATHAN:
A . : REGTONAL OFF ICE
. CHAYARAM NHAWAN & MALTGAON GHARTALI

» . GUWAHATI § 12
No.10~2/2000-KVS(GR)/5™4 Q3 — 204 |

! {

C ™ TRANSEER ORDER |

Due to the fixation of staff strength ih

“for the -year.2000-2001, the staff,

. e Y ren g, B e b ot el
R EIRY L S 0 I & LN S SN TN AR C S 5 TP ST YT

. RERCNURE - 2y

A

N

~ Dated : 08,08,2000
. R

\

‘ "Kendriya Vidyalavya
in excess of the sanctioned

strength in certsin Vidyalayas 1s required to be redeployed against

the exlsting vacantles in other Kendriya_Vidyalayas..Accordingly, the .
follow;ng,teachers are redeployed in -the Kendriya Vidyalayas s hown
ngpinﬁﬁithiy,nam@s in public intopggt with immediate :

" Transferréd
- Arom

No.t Jorhat -
~BRPL'Bqngaigaon

,»S}Npi‘hamefbfiﬁﬁer Designation

SR teachen i .
" 01,Dr R.K.Bharti PGTéHindi;
' 02.Sh.P.N; Singh TGT(Maths

1 \037Smt , Putul Dey: , M Maligaon
| 4,Smt,A.Bhagwati "o © Mallgaon
- 05,Miss N.Goswamy  TGT(Bio,)" . Mallgaon

'
l

. A10.8mt. Pushp Lata Gupta . "

-~ Copy to-1-

06,8mt \Aradhana Singh TGT(Hindi)
07, 8h, P.C.Vishwakerma " .. Pasighnt

08,Sh'yR. V. Singh " © Noat. Tezpur
09,5mt.S.K.Choudhary AGT(S.5t) " Mallgaon

10,Smt R Kyndiah - z H.V. Shillong

Mallgaon

P Smb,Anu Dygta. 0 Narangi
442.Smt.Usha|gbhabnrn, PRT Bor jhar

13 08hiKVK. Kgldta " Bor jhar :
14.Sh.S.Zam”§?-§ " BRPL Bongaigaon:
12.8mt . A Nankd " BRPL Bongaigaon:

;OC_Guwahati

bt | i | - f{éﬁk

‘ For Assiétant

‘No,1

effect,
Transferred to

BRPL Bongaigaon
Tezpur o

CRPF Amarigog

Borjhar - .

Khanaparsa

Bor jhax

‘CRPF Amexigng

Migssamari .
No.1 Jorhat-
Laitkorpeak

. Misa Cantto

Maligeon

" Tezpur No,2 .

Lokra =
Kokzrajhar'
Maligaon,

J%EPﬂb L

Commissionern

t.Individupl toncerned. with the direction to get himself/herself

relleved immedlately, .

2.The Principel,KV,where toacher is-prasentl? Wdrking with tﬁe .
~directlon to-relleve the concerned teacher immediateyy undér” .-

intimatlon to' this office,
. cas per KVS rules,Incase teachers on loave/absent

xospeat qf tha transferrod toac
relieved/daemed to have boen rolleved, c
J.The principal,KV where teacher has beon
divection-to dntimate the date of Jolning in res
concernad. to the undersigned Immedistely,

The incumbent is eligibla to draw TA/DA

he/she should be

relieved in/absentia with: tmmediate:effect, On no accountzhis/hat’
relleving should be dedayed,No pay and allowances should be drawn in
Kor wlth'affmqg from the date he 15 zuk

pnsted on transfer with the
pect of lshe teacher:

4.Dr.E,Prabhakex,Edn,Of ficer, KVS(Hqrs ) for.information w.r.t, his

. lotter No.1;3/2000-KVS(E.11I),dated 4/8/00 and letter

2000/KVS/E IV, dated 4/8/00,
' :‘;é:. 53"2 ! ; :

}

'5:T~q'l""  S | ' \E?gi)%gﬁé%b"zl

No .18-20( Sux)

.

‘¢
.

N : nFre Assistent Commissinnox;
‘ AV ' .
t

3 AL

ExSinha /s, Bedshya, Cettif.ed 10 be true Copy.

F] ]7
S - . Advocate
. . |
T O TR e AR P AT P —
PR L B L R G R B W R e

g ¥l

ALY/ KNIV Zh N iR e Far D

7 -
4

BIREIRG w3,

T LU AR S0 A
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l . CAKENDRIVA VI DY ALAYA SANGATHAN -
' T s L (ESTY, IV SCCUI,N ) : N g
, . . 3 ] T "
. e T4y, Instltutional Area, f URE - 2§
/ « .7 % shahged Jest Singh Marg,
4

A P e DELHI - 110 016.

2 } ‘v.'..._',,;_‘;._-__.,_,«.....v._._.-.-h, | | .y 9\«-1(’?/

Mo, ?~L~1//0vo Kvs(n.rv S o - DATED: 26~9m2009

I’Rf‘ug CEECCRIAE
L A N

The trznoier of the fo;.,lontnq Q;uuuy ]r_qchu‘f are
haredby 'o'"‘c.xed on- requc,st'- : ‘

51. Name of DRT [ . KV where XY where

No. s o o working Qogtcd‘ S
LI N ‘.“.f‘h_‘“‘.-* ——————— qu-q.‘—m.—. T — . S e - own P o -~ P P B . h S e el . e asde -—

1 N ' ‘ 3 4‘

mmmnumwummu-o———-ﬁ-—nnmn—.rruaq,-a—...—.uo—.._‘u--.—o———---.a—--—u-—.ur-v~-b~-.-» L

Mr. /MI\./MS : o ) . :
" 0l, 5 Lakshmi: Naldu e Bbeemunl Paitnam Ne,2 Port Blair

02, 1.z «Sdnndl.-,-'tnd .ra . No.3 Cochin Bheemuni. jPatn/a.-n’
A3, do Tapiad 33 l’I.f'<~ No.4 Cochin "~ Nm,3 Cochin
04, 8.P. Sexuna _3 ~ Xheprail o .4 Coghin
G5, ShaiTQndra Kumur ' Unroiﬁ__,gpﬂt_t‘,‘ o _I{_hgg}_‘gil .
05, Paul A.Mo .?ﬁ' -+ Otte pal - No».l:,Po.rt ;;3.1-.15‘.3:
07. Chitra Devi R Wa"’l’.LCL Manmad " Ottapalen
e b BRSNS, ioiopakband. - Manmad
g I At SECL v o . o . _
Rarpragad .'9.;'.4.:‘:1 - ojhar- AES ' ' Jhagraxhand SECL
SoWnye .G"ahesh o ' wx'i_lﬂuamarn. _ .. Qjhar APS. |
Johm MG .o pokra’ | Missamari
12, Deepa DeogBarm‘_én, g Chabua. AFS " Lokra
13, sophia Nair = Aravankdd\rww—” © No.l Port Blair
14, K. Madhu - o0 ' Mapdbv_;t INS N ‘Aravakadu - ' T
15. Huma Kousar. © . No.l l‘taréi ' I'mndqx/"i INS
16 . Shobhang Miahra ' No,2 Lars; Ho,1 Itarsi
17, Privadars sh inﬂ'Luroy No.1. Ithwi 0 Mo.? Itarsi
8. Dr, (evsprin vash Jaisval 110.2 .[de 3 »Ho J Itarsi
19. 8K harmé S ~ Hos har\uabad NG .2 It:-ru:m
-2':,_ . I.Lahud .:»uez_ma " Nepa Nag’mr . Hoshangnbad
21, A Svwathy R\,iappan :\ramn)ccu’u o NG .2 Port Dlairn
22, parah sheile’anthony =~ Suinr . - Aravankadu
wﬂ‘wm“}'(ﬂ_'?akohoy.\ni Colnbatore ' .Sulﬁr
Gcrt\(f:edt@ b tFue .6‘3” .
advocate o N A
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ZS.V BC Ushd R "-‘.“.\
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27, Havi Mahadbuun S

28, Jaamal Ka aur

Avadi AFs
No.l Tambaram
AFS Avaﬁi
bonimulal

29, Sushma K.k,

,30@ sunita L1¢¢

31, KdndnvG . |

3? .VJfay T»ocmi Hebbal
33 Honammd =K

34 ucv Pun'.!

38, ta anlud Santagy h
36, Valsamd uO"eph 2

LorbancGay

IlSc Banyalor
CREF Yuhlanka.
Ernzkulam -

.“

Né 4'Cochin .-
Jd g i Ro cld

R TN

f37,'Manlbha ChakLaVarty" Panbé?i

S8, SR Jasu Matar/ Umroi Ount*

Neera, n“:v"*ﬂ]ﬁ‘f‘?,‘\\.“. e

41; Ram sh' Kuma: Sudha
42, Vaze Lgvnndxa

43, BS' Lakshmi _
44. K. valsala Kﬁmari

RonimalaiNome
M’SSdmﬂri )
-No,3. ealabd

45, Mrs,'Gouxi'Singh
46. Shushmg Gupthg
¢7. Alpana Guptha
48, KV jatnamais *Mysore
49,'CK/bda”ﬂg ﬁ”' | j'DellarY'f
S0+ Cujata 6ubha“h | No.31Bikanor

51, &heenu Buse Candhiuham Rly.
277 .Parul nnv

Karanja ran
No.3 eolaba
Karanja Nap

P

tﬂ , Khaxapara
L Puduhatl
B orqoham = l(/\: CJWdhr_x-&. S

S Uham 'l‘)J\'qu)u':Y -
P “‘N""\"‘""\’ : -

53' Dr.pf

Mﬁ iunOn‘

oy ‘ A .
20 . L Dasas Qea
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i KENDRIYA VIDYALAYA SANGATHAN
f - 18, 'INSTITUTIONAL AREA’ ‘
: SHANLD JEIT SINGH MARQ .
| " | NEW DELHI-110016 Y
| NelF.o-1(D)2001- kVS(E.TvY* T Dated: 22.-\‘-4¢"i’9
B L O IEAN§FTR CANCFLLATION ORDER o Lo

O
H

. [ ' C T ' e
The representatlons of’ the follow1ng Prlmarv'teache‘a “ho~bave.
: B 3 ¥ -
transferred vide this off;ce order ‘dated 21.€.%001 ..fomyusu
:cnrellation 9f his/her transfer have been considered. cirefully by "

‘the competent authority 'in accordance with the instruction/decision. - . 75
_ ' : , : ! HOGSABIOR runnan
Laken hy . the' committee: constituted for effecting. transfers under '

clauze 1’?‘1) and 10(iii) of transfer guidelines.

\ccordindlv the transferA ordér of fo]lcwing taachers'greg} ’
hereby ﬂance'led.( Their’ station seniority will be counted. ' without ~— . .-

any breal, ‘Heuce thls wxll in no-way exempt them from d1aplacement et E
in future" . .I.' . o . ’ . . . ) ~ '—.i, . - . \--"- o .
- L. ' .ol . t . S . ‘ ‘4:
S1. - Nt ' o o , ) p S T . ‘ N ;
31, Name pf-geacher . .;' Transferred - . ... Ground :
No v . o TlFrom KV . . To KV o

ﬂ’ﬁlmeFaP'ﬁhﬁfm%L S kxNarargi ' Missamari _ Sr./fr.

Y e ST - ddsparity
0Z.Smt.K.Goswami -~ . " Khanapara Digsaru Ceo=do-
£3.8mt.Nanita Gowsami i Narangi Digaru =do-
@4.$mt.SD Roy .. .+ Ehanapara ~ Digaru- = =do~’

 '9u.¢mt.M.Da4  Khanapara Digaru ~do=

" 05.5mt.Nilima Goswami- < Narangi- ‘k Jagiroad ~-do-

T T

(Six. caze only) *‘

ues thh thelapproval of the Competent Authority.

3
31

I

b
[
p
(n

1
L  {3.C.JAIN].~ .
L S P lf‘ . Dr.Commissioner(Acad) & =
Qiztribution te: = - 1. ol T ' T
i-  The employee concerned. T ,. . , ' vﬂ;ﬂ_
- The Frincipal, KV, concerned. . : T TR N
7 The Asstt, Fomm1351oner, KVS, RO, ccncerned: The station .
Jan'orlty may be counted w.e.f.” their origan1 date "t ’ ‘
JOlnlﬂ“ in. Guwahat; atatlon prev1ouslv. -
\ ! ot
; .
Certiffcd to be tFue Copy : v
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that (ransfers Inthe Kendriya™Widyalays Ssnyathan will hercafler be made as far av
practicable in ncco:dancc with the guidelines mdlca\cd below:
alitgti
In lhcw guldclmcs unlcu the conlcxl och

2

i)

1
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i
Y

.

In supcrscwlou of cxls\lng gu!dchncs/mdm on lho subject, It hu bccn dccldcd
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"(.ommlssloucr mtnn: (onnmsslonﬂ Kcndnyu Vld)nln). Sangalhnn |nc|udmg \
any ofTicer thereol who has been authorised.or delegaisd to exercise all or any ol
- Ahe powers nr)d runclluns of b (’ommlssnonu N
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a) thre lhe Annual’Conﬁdcnhal chon(s) Wate ava. hble in- the conccmcd
Reglonal office, ‘the" assessment of -leachet ns teflected in his Annual o :

Confidential ‘Report I’or the last threg years pteocdmg lhe )car in whnch if
transfers. are !aken up, Teee

'b) thrc the /\nmml Coulideutial chon(s) for last thice ycm or any nr!he last l;;..'

AR

E

}

SRR RT

oeab g

LR

MEE I .
M

!l\rce years is/are not available in the cyncerned anoml Ofice for whatever” e :
reason, the nssessment by the Assistant Commirtioner of 'he Rewion fiom
wliere transfer is being saught on the wark and canducl ol the teacher f\n the

)I

,".

‘f"'.’!".

AR

m) 1 "Sﬂngalhnn mcans the Kcndnya Vndyalnya Sangathan.

iv)
. v)
vi)-

vii)

viii)

e 4;.
b

s !

1

year(s) in rc.spccl ol'wlnch the /\CR('.) i/are not available.

e
‘ ,l '\.l‘l \ ?l’ H TR
. 4“'I;'|Il\

"Servtce meana the period. durmg whnch 2 puson has been holdmp. chmge ortl\e
post In \I\e Snngnllmn ong rcgulnr b-ms

ot

‘ .

.

“Slullon means nny plac.; or a groupof placcs wvithin an ulban ag,glomcra\lon C

"S(ay mcnns service al -a station excluding the peried or pcnodt of wu\munu\

absence lrom duties excecding JO days (43 du)s in case of N.E, tegion, Slkklm :

¥

. N
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’ o
czu.
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‘ and /\&N Islands) ata s!rc(ch othcf !han on hmmng or \aumon
o d

-

“Teacher” nieans all ca(cgoncs of teachers in the cmploymcnt of Sangalhnn and U
includes -Vice- l’rmccpals und l’nncnpals bul docs not include Educanon Omccrs

*and above. -
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“Tenure” mchns a conlmuous slay of three years in Nonh E,aticm chnon i
Sikkim, A&N lslands and listed hard- ststions (Note:. While calculating the .
aforesaid, stay of three’ years, tho pcnod or periods of conlinuous absenco fom
duties exceeding thirty days (45 .days.in-case of N.E Region, Sikkinv and A&N
Islands) at a stretch olhcr than on- malcmny feave, training or- vacation shall .be .

excluded. -
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i) Yeartancans aperiod of 12 manths tnmmgncing‘o-n‘ls( Aptil

Unless the conitext othernwise ndicales

. . - ) ’ “ . 1 .» .
\ a) . words jimporting the singular number shall include plural nutmber and
_vice-versa. TR
b) wotds impo'r\ing the masculine pendet sl_mﬂ‘indpdé the feminine gendet.
3. in terms of their all India teansfer liabilivy, all the employees of the KVS ate linble

to be transferred at any lime depending ypon the administiative exigencies/prounds.

m‘p:\n'\sm'm'lf:\l reasans ar on request, as pmvidcd in-these g.u‘\dc)inc,s.‘ The dominant

consideration in - cffccting ransfers will be _adminisiiative -'CX"‘gC“C"C-‘/R”‘U“d‘ and

O(gnnisal.‘\or):\\ reasans including the nced to maintain continuity, uninterrupicd ncademic
schedule and quality of teaching and to that extent ihe individusl interest/request shall be

cubscrvient ‘These are mere guidclines to facilitale the realization of uhjectives as spelt

out carlicr, Transfers cannot be claimed as of right by those making, requests not tlo these
puidelines intend Lo confer any such right ' '

4. The maximum period of service at g ation shall enerally not exceed three yOALS
in the case ol Assistant Conm\issionc{s and five years in €ast of f’rincipaldtducntinn
Officers  They are. however, liable 10 be transfeited even - before completion of the
aforesaid period, Jepending upon organisational intcrest of administrative exigencics, €lc
frrincipals with outstanding record in terms of their petformance e tettected in ACRs and

CBSE results miy be retained in 3 Kendriva Vidyalaya cven aler completion of live

years as aforesaid 10 promote excellence inthe Vidyalays : "
s Apart from others, the following would be administiative prounds fot transfers
(i) A teacher is fiable to be teansferred on the {ecommendation af the Principal and

the Chairman of the Yidynlaya Managemen Committee of the Kendiiva
Vidyalay. S ‘ _ g
(iiy  Transler of spouse of a Principal to A Kendriva Vidyalaya ol Whe station whete the

Principal is working ot nearby. but not the Vidyalaya where he is 8 principal

v ‘e

6. - Nsfaras possiblc.' the annual yranefers may be made duiing summcr vacalions.
tlowever, N0 ransiers, except thuse an the following wrounds shall bc made alcr 3™

August

i ()lg:mi,sniiunal rCcasons, adsinistrative ut ounds and cascs cavered by para S,

Transfcrs on account of death of gpoust or scrious finess when it is not
practicable to defer ihe transfer till nextycar withoul causing scrious danger 10 the
life of tha teacher. higher spouse and son'daughicr. :

Certified to be true Copy |
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ii Mutual transfers as provided in parn 12
7 Mrionity for transfers on request shall fulluw the descending drder of combined .
weightape 1o @be caleulated v derme of entitlement  poinis for  organisational .

reasons/intereats as also the individual needs and mwcs! ‘ol the teachers seeking llnnslus

in accordance with para 8 bcl(m

Provided that transfers sought on account of death of spouse within a period of
tworycors of death and medical grounds as per para 9 will be placed en bloc higher than

others listed in para 8 of these Guidelines

B (i)

ar undet

(n) Transter fiom places where temue

I involved (sce para 2(viii) oflhctc
Cuidelines)

(b) PMetfurmance; |
RATING OF PERFORDMANCE

Quistanding,
Very Good -
Guood !
Avernpe
Uusnﬁsl’ncluty »

(i)
. Wiven npainst each,

Sangathan employce

Orgntsational reasono/intere N \ImH he tlasitivd nmd nm;uml tnllllcmcm painte

- 20

ENTITLEMENT 'PUIN'I'S

10 for each year
0 for cach ycar
o for cach year
U for-cach year
© (<)10 [or each year . i

Neads denoted by the Tollowing reatons ahalt be nulpncd cmn!cmem rinta as

S No, REASONS/IGROUND ENTHLENMUENT,
: ' I'OINTS

A: . Blind and orthopacdically - -~ : IS

: handicapped persons. The standards.
ol physical handicap will be the same
as presciibed by the Govt of India .
{or sanction of Canveyance alluwance.

B SLOUSLCASLS

(1) Where spousc is a 20

B e e R



- -

(ih) AWHete spouse is A ¢cntal
GCiovermnent emnployee

' (i) Where S||||_||j¢ P4 enployee

of autonomonisboidy o PRU
inder Cential Gavernment

(v) - Wheiespouse is an cinplovee
C ol State Govermuent of its

autonumuns hody or PSEE -

(v) TOher sponse Cases

Note for *Spouse (‘nsed’

: :. f‘f;}

RECLA

Certified 10 be truc Copy

Terhe aloresaiipoints will tie awarded anlvrahere the'teacher cocks anslerto a station o
*(a) ufhier than the gne where he/she is cursently
pasted ar neathy This condition, i ¢ 4

the spouse vl the tcacher is posted woa non-

posted and (h) whete hig/her spouse \%‘?’("Wﬁ"%
‘ G

T

WAL

B) will; however, ot applyAn those cases whete
family station provided the tansfer is

; souphttoa place nearest o the station where ielher spouse is posted
¢ Unmm|icd’di\'mcrd’iud\ci:i\\v 12
separated/widow cd fadies’
: D Giencral'Casces wliich are not, 10
cavered by A-C abuve
L. Stay at the station from - | for cach year of
~ whete the transfer is being slay cxcecding thice
‘ - stiupht, yeare eibjeel toa
masimum 0f20 points
OR
| ~ Teachers who have e BRI
1 less than 2 years o relite . a '
. Al
9 FFar the. purpase of calcutation of entitlemént puints in respect of medical prounds
as mentioned i the 'ravise fo para T ol these Guidelines, such illnesses ol teacher
HimselThersel T or hig/her spouse and dependent son/danghter alone Ak may be prescribed,
by the Commissicner will bie considered as medical g ound for transier. o
Note A sonwill be'deemed to be dependent fill he ctarts catning of altains the apc of
- ' © 98 years, whichever is earlicr or sufTers from permanent Jigability of any hind
o ' : (physieal or mental) itrespeetive nface limit A daughter will be deemed to be
4 dependent Il shie statts garmn ot pele mar |_||rtpccli\x: ol age Hini

L

o e
A
Iy



1O(1) - Where trausfer Is sought by a teacher under parn. 8 of the guidelines. aller
conlinuous stay of 3 years in NI & hard stations and § years €lsewhcere at places

J{ whicli were nut of his chuice, or by teachers falling under the "tovisc {o para 7 of
these Guidelines, or very hard cascs involving human cormpassion, the vacancies

shall be erented 10 accommandate him by transferring teachers with Tongest period

A of stay at that station provided they have served for not-less than {ive_years at that
“Lstalion. - Mrovided that™Psincipals who have'been tetained under pata 4 10 promaole

- excollciice, would 1ot be displnced under this clause,

(2)  White transferring out such teachers, eforts will be madé to acw[u‘mbdd_le Indy
feachers al nearby places / stations, to the extent possible. and administratively
desirable, _— o

. .. . g CEN] i Iy o o0 e K} KR T
‘
\

under this ¢lause because no teacher at thot 'station has the required length of stay,
the cxercise will be repeated for the station which is the next choice of the teacher
sceking trans(er, ‘ ‘ '

Note: The transfers proposcd under this rule shall be placed before a Comniittee
consisling of Addic!’.jg‘rlﬂ“ﬁgglretmy (Education) Chairman, Commissiouer,
Member and Joint Commissioaer (Adino) KVS as'the Member Scc'ﬁ:tary .

. In order to eMeet transfers in terms of-pais. 8 and 10 of these Guidelines, two
priority lists shall be prepared and operated as under: ' ‘

(a) " First priority list shall list all the afrplications teceived for transfer in tetms of
paras 7 and'8 showing the enthikemerit foins against each applicant. Thix priarity
list shall-be apcrated against the vacancies available duriig nornal course for
being filled-bp, ' . I

(b)  Sccond priority list will be maintained in respect of cases of transfer Inenns of

L .‘:‘x, :.I...‘ ‘;':" vt BN PR “ Coe I PP 5‘..,,_‘. Y l"i}
) e In"ennos’ where 'n 'vacancy cannot be crealed nl a satton af cholco of a teacher

W

28"

gl asstisebg

para 10 of tlie guidelines listing all the-spplications as alsothe entitlement points

of each applicant in terms of prioritics given in para 8 of the guidelines. The

. applicants included in this priority list alone will be accomniadated by

transferring teachiers with the longest.period of stay at that station jitovided they

have served for not less than §_yeats from the dale of joining at thal station. Tor

this purposc! a list of persons who have served for 5 years or more al the stalions

shall be preparéd by the Assistant Conunissioners of the respective regions and

displayed. s v . o -

12. Mutual transfer may be permitted on gatisfaction of the Commissioner but, such

cases will be taken up on completion of anaual transfers as per clause 8 and completed by
30" September. ‘ ’ : '

£l

13,0 Intra and inter-regional transfers may, “as far as practicalie,s b made
simultancously, , « _

- ' .
e LOpy A )
Certified 10 pe true NN |
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No. F.10-8/2001-KVS(GR) 18557  Date:19.11.2001
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SL.No. NAME DATE OF JOINING
1. M Sakia 26.06.74
2. M. Devi - 110878
3. Lila Deka 30.09.79 \
4. Lily Das 13.08.79
5. P. Baruah o 08.08.80
6. LSn . 100881
7. Mila Baruah 210783
. Usha Chabbra 23.07.83
9 1( .lV{ Bmau 09.09.83
10. S. Talukdar 260784
11 G. Dubey 30.07.84
12 Mita Sen 03.08.84
i3. M. Rahman © 04.08.84
4. A. Kalita 08.08 84
i5. S. Bhattacharjee 08.08.84
6. P. Goswami 27.08.84
17. M. Baruah 05.05.34
18 'D. Sinha 240084
19, M. Borthakur 15.02.85
20. C.C. Mahanta® 230785
2 Tripti Borgohain  08.0885
22. K. Adhikari 20.08 85
23. T. K. Begum 26.08.85
24, C. Hazarika 31.08.85
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Mrs. M. Sultana 06.08.93 /2 %of .
Mrs. K. Goswami 16.08.93
D. Pathak 10.08.93
Mrs. Anju Gogoi 10.08.93
Mrs. S. R. Chakravorty 100893
Mrs. M. Gogoi 16.08.93
Mrs. I. Bordoloi 10.08.93
Mrs. Sikha D. Baruah 12.08.53
Mrs, N. Baruah 12.08.93
Miss Sikha Devi 12.08.93
Mrs: A, Dag 13.08.93
T. Roy Choudhury i3.08.93
Kalita Devi 13.08.93
Dipika Devi 16.08.93
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